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OPEN COLRT

CENTRAL ADMINISTRATIVE TR IBUNAL, ALLAHABAD BENCH,
ALLAHABAD |

DATE . : ALLAHABAD THIS THE 5th January,1996.

LUORUM 3 Hon'ble Mr. Te L, Verma, Member-2J
Bun'blﬂ NI‘- U. Sr BEUH‘B Member -A

- T s i T s S e S e

ORTGINAL APPLICATION NO, 400 _of 1995

-

Fhool Chanc Mecna son of Ram Karan R/o. R,E,11/92,
Central Railusy Colony, near Covind Nagar,
Kanpur

EEEERR pEtitiDﬁﬂr.

(By Aovocate 5ri R. K. Nigam)

Versus

1. Union aof India through Secretary,
Railuway Board, Ministry of Railuays,
New Delhi,

2. Genetal Manager, Central Raaluay,
Bﬂfﬂbay U¢1¢

3. Oivisional Railwey Manager, Central Railuay,
Jhansi,

4. Assistant Engineer, Central Railuay, Kanpur.,

T EE R HESPﬂnﬂEnts

(By HonMrs T. L.Verma, Member=3)

The applisant, who belongs to Scheduled
Tcribe anc is serving as Head Clerk in the offige of

Assistant Engineer Central Railyay, Kanpur, has filed
:

this appligcation for issuing a direection to the respon-|

dents to degide his representation dated 23,3.1995

and not to promote any one on the pest of Off ice |

Superintendent, CGrade 1600-2600 pencing desision

Nis representation,

eontd on page 2/==-
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25 The applicant »as promoted a3s Head Clerk by
order dated 2C,12,10994, He is claiming promotion to
the post of Office Superintendent in arade RB.160C=2660/- )
against vacancy meant for Scheduled Tribe ca2ndidata, It
is allaged that the respondents have arbitrarily exc luded
the name of the applicant for promotion to the post meant
for Scheduled Tribes on incorrect fact that 'NO SCHEDULED
CASTE CANDIDATE VAS AVATIARIE', We have perused the
averments made in the application and we find that the
applicant has novhere stated as to whether he fulfils the
eliqibility conditions, as per the extant rulses, for promo-
tion to the post of Office Superintendent., Generally a
candidat> is recuir=d to have rut in minimum two years in
the lover arade for beinag consider=d for promotion to the
highyfer grade. The applicant was promotaed as Head Clerk on
25,.,12,1904, He had thus, not put in tvo y=ars service in
that grade on the date the promotion to the post of Office
Super intendent was notified. In absence of adecuate
material, we are not in a position to hold, even prima-
facie, that the aplicant is eligible for promotion to
the post of Office Superintendent, Therefore, we do not

fo bt o [ Cad

consider this #2ct for admission.

+ 3 The gpplicant is stated to have filed a
representation for considering his promotion to the
post of Office Superintendent aqgainst Scheduled Caste
Quota which is still pending. The applicant, therafore,
is entitled to atleast a reply to the representation
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filed by him, We therefore, deem it appropriate to issue
8 direction to the respondents to dispose of the
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representation dated 23.3, 1995 f__é led by;-tl;i*;?ap

months from the Jate of recept

of this mﬂ-mg

redsoned and speaking order vithin a penioal 6f '




